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BILL 

further to amend the Goa Industrial Development 
Act, 1965. 

BE it enacted by the Legislative Assembly of 
Goa in the ~ifty-seventh year of the Republic of 
India as follows:- 

1. Short tiue and commencement.- (1) This Act 
may be called the Goa Industrial Development 

- - 
(Amendment) Act, 2006. 

(21 It shall come into force at once. 

2. Apendment of section 4.- In section 4 of 
t&e Goa Industrial Development Act, 1965 (Act 22 
of 1965) (herein after referred to as the "principal -- 

Act"), in sub-section (l),- 

(i) for the word "nine", the word "twelve" 
shall be substi'Euted; . 

(iiyafter clause (h), the following clause shall 
lje inserted, namely;- .. 

"(hh) Three persons h a a g  expertise in the 
fields of' food processing/agriculture, 
bio-technology and pharma, to-be nominated 
by the Government". 

' 3. Amendment of section'6.- 1n section 6 of the 
$ "principal Act", in sub-sections (I) and (Z), for the . 



-2 -  

expression "(g) and (h) of section 4", the 
\expression "(g). (h) and (bh), of sub-section (1 )  of 
section'4" shall be substituted. 


